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' THE BUDGET (GENERAL) 1986-87
GENERAL DISCUSSION—-contd

MR. DEPUTY CHAIRMAN: Now,
I call upon the Finance Minister to
reply to the Budget discussion.

TH® MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP
SINGH): Sir, I am thankful to the
hon. Memberg for the suggestions and
also to the hon., Members on the
opposite side for their criticism that
wag spiced with compliments also.
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Shri Nirmal Chatterjee mentioned
about the inequily of the system. I
do agree that there is inequily in the
socio-economic  system. And when
we analyse any such system or the
process of production of Wealth, it
cannot be divorced from its gocial
context. Wealth has to be understood
in relation to man. When we examine

the process of generation of wealth,
then the harmeily that was promised

by the selfequilibrating system
oy mechanism of the free mar-
ket eludes us. It is Just not there.

It is something wrong. There i; some-
thing in it which is off the centre. It
does not tell what is the true balaner
cn both the sides of the balancing
machine. We see a system where most
of the people are deprived of the very
rsources they generate and their live-
lihood is just a by-product of the pro-
{it drive of the economically stronger.
1t is this inequality thay has to be
corracted. And onc way to attempt to
correct this is to give the means of
production to those who are deprived
most. The slralegy of our allocations
has been to pump resources to those
sectors, to those sections, go that they
have greater bargaining power to bar-
gain a better future lor themselves.
That has been the rationale of our
a'locations for our anti-poverty pro-
grammeg angd of the budget philosophy
that we brought. It can be the so-
cial security scheme which has been
eatended to 200 districls this year
{from 100 districts last year and the
allocation for anti-poverty programme
or the housing scheme for Scheduled
Castes and Scneduled Tribes named
after Indira Ji a¢ Indira Gandhi Griha
Nirman Yojna or the new scheme {or
the urban poor, the rickshaw walas,
rehriwala or the municipal gafai wala.
It is the who'e group. So, thig is the
basic way.

Well, some of my friends on the
teft would advocate much greater
structural changes. The question is
al whal rate and in what fashion we
go ahead, So far as subsidy is con-
cerned, I think that is the rationale of

BN
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subsidies also because there is a sec-
lion of people to whom the trickle-
down eftect of this mechanism does
not reach, Growth follows the socio-
economic contours and does not reach
the lowest level. Therelore, it is neces-
sary to pump uirect resources to those
sections. That is the rationale of sub-
sidy, be it food subsidy or fertiliser
subsidy. What has been done in this
respect is that we have provideq for
substantial amount of subsidies. I do
niot have to go into the figures. But
I will go into it later when it comes
to resources gnd as to how we balance
subsidies and the social neeq of 1t
and the most genuine need also to
invest in the public sector, How tu
balance the twin need, the social need
as well as the future growth need?
This is the vioposed which I want to
share with this House. It is a serious
question, I think on this basic issue
& collective thinking will be necessary
and at some period of time when we
discuss the paper on Government Ex-
penditure, Perhaps, I will have the
benefit of the views of the House as
to how we cope up with these twin-
needs which are both essential,

Sir, a mention was made that the
working class hag been neglected. I
do not have to repeat the things all
over again. All that I have to say
is that it wag this very Government
that last year put the workers’ debts
pari pasu with secured debts, gave
it first ranking along with others, It
was this Government which brought
for the first time stock option scheme
and also compulsory stock option
scheme. It was this Government that
raised the eligibility limit for bonus
payment upto Rs. 2,500. And when
it came to protection of the wages of
the industrial labour in the public
sector, we protected it at that point
of time raising from Rs. 1.30 to Rs.
1.65. So, we do not have to prove
our credentials. We carried on the
same thrust in this Budget by taking
care of the fixed salaried group, by
increaging the interest rate on pro-
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viden{ fund, by increasing the stan-:
dard deduction from Rs. 6,000 1o
Rs. 10,000. 1 remember, my friends
in the trade unions, when the pre-
Budget discussions were being lLweld,
were asking i1hat the general
limit  of tax exemption  be
raised {rom Rs. 18,000 to Rs.
25,000. For the fixed 1ncome
group and for the working class, by
raising this siandard deduction we
have given more tnan what the .rade
unions were asking. It is thizy Gov-
ernment which hag come up w:th
this. And for the workers’ housing
which is a big problem we have giv-
en the incentive in this Budget—for
the fixed income group also—by the
removal of ceiling of Rs. 400 us
house rent allowance. Taat also will
benefit the fixed income group. And
several measures in that strain have
been taken. So, here is a Govern:
ment and the Budget which had com-
milted themselves to the poor and
the working class, and not by :mere
slogans but by concreie proposais
which I have presented before you.

Sir, what has been personally very
feartening to me in this year’s bud-
get debate is that Part-A of the 3ud-
get has come in full focug of debate
by the hon. Members in both the
Houses. By and large, it was the
Part-B, the taxation proposals, con-
cession here or concession there t_o
thig -group or that group, wh.ich. is
important. 1 do not minimise its 1r11-
portance. But ail that that is done in
Part-B hag any relevance when it
contributes to Part-A? Part-A is the
part that is the people’s part qf the
Budget, Part.B may be the busm'ess.-
man’g part of the Budget. But it 18
the Part-A which is the share of the
people in the Budget proposals. And
1 am thankful to the hon. Mgmbers
that they did focus their attention on
the various proposals that wer2 1n
Part-A. We have taken a bold st'ep‘
and, perhaps, against the very i'nstn.n-
cts of the walls of the room I sit in
the North Block, of opening up the
Finance Ministry, of an attempt to
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share with the people, with ihe [ac.
lLiament, with the ‘non. Memnbess the
problems we have and also the pos-
sible solutiong we have in mind. And
it 15 in this context which has, per-
haps_ been so much noticed. But 1n
the Budget at a Glance, if you see
the process of Part-A for all the four
yvears, a tentative allocation as per
the Seventh Plan hag been given
Ministry-wise—for tne years 1985-89,
1986-87—the year of the Budget—
1987-88, 1988-88 and 1969-90. We
have given Ministry-wise what the
possible allocation should be accord-
ing to the Seventh Plan. Now here
is sharing not only this budget but
fulure budgets also, upto 1980. We
have also decided to conduc-
post-budget  discussions.  Tais s
an attempt to continue the
philosophy of open-budgeting be-
cause we pass the budget final-
ly when we pass the Finance BilL.
Thig interim period, I personally lelt,
it should be fully made use of, We
could discuss the things here. We
could discuss matters with the var-
ious groups of the gociety. T am mee:
ting trade union Jeaders. I am meet-
ing economists. I am meeting indus-
trialists, 1 am meeting small scale
sector. 1 am meeting urban poor.
In thig process if the Government
feels that there is need for amend-
ment or improvement, we will Le
willing to amend it because once We
have an open dialogue, it does not
meapn to listen only and not do any-
hing, t¢hat is not communication

{ Communication means that when you
listen, you should be ready to change
and this is the reason why we are
meeting the different setcions of the
soclety and we want to know what
their opinion is and if it is of wuse,
it will be incorporated in the actva!
actiong of the Government.

Sir, one of the suggestions was 7€
garding the search of residential pre-
miseg at inspector level. Many Mem-
Lberg expressed that and 1 think they
are on sound advice and we :om:l
again lock into it and I would be vl
ling to 100k into it.

. - [ rY P
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Also came up the mateer of inter-
corporaie dividends, and unit trust is
also geiting affected, I think there s
much force in some of thege sugges-
tions., So, we still have time Ll we
do not have the last brush wilh the
Finance Bil] and when it is appiicd
then the painting is complete. So,
we will try to improve upon by these
suggestions that have coine,

Wiwy regard to MODVAT there 1s
s0me little confusion. Being a new
thing in the speech itself I said that
the Government will be ready to ve-
move anomalies; whenever a new
thing comes there are bound io he
some such things. By MODVAT we
lhave touched aboui ten thousand
items. Several items have been
touched by our new classification in
MODVAT, So, what we have decid-
ed ig taat for the next forinight
every day from 3 pm. to 5§ p.m.
{rom the Ministry itself upto every
excige collector in every pari of tne
country he will be available to the
people to explain MODVAT and
whatever problems are there they
can come and they can be discussed
and we can disseminate any informa.
tion that may be there. We nave
decided to continue this for a whole
fortnight from 3 p.m. to Sp.m.
Every Collector of Excize will be
available to people to explain it. So,
we will continue this process, what
has been done this year and also last
year. There may be differences of
opinion but a very major reform of
tax system has peen undertaken. A
major reform of the tax structure
has been done. And, 1 can say that
this will be remembered as an €ra of
tax reforms. Last year I took steps
about direct taxes. Thig year 1 th‘mk
the steps that have been takfen rglate
to indirect taxes, of classifications.
pringing them to international stan~
dards, of excise, of customs o©f
MODVAT or rationalising the cus-
toms structure. 1 think there has
been a muen larger sweep of reform
thig year than of 1ast year, Last

'aliyear, pecause of direct taxes, some-
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how the personal taxes have higher

perceptibility, though their amouant
may be ymall, the impact was {olt
more but the major reforms 1ihut

have been done this year will go a
long way than what was done last
year, Now, on tae customg side We
have done the rationalisation witl
the machine and the components that
was promised in the Long Term Fis-
cal Policy. There iy 15 per cent dif-
fecrential betwe¢en component and the
machine, the final product so tha.
there ig a greater impetus on indige-
nisation. Wherever there is indig-
enoug industry, we shall take carc uf
it and protect it, thouga undue pro-
i ction is not needed; but due protec-
tion will be given.

SWi;ir NIRMALL CHATTERJEE
(West Bengal): In that sameo chapter
where you permitted concessions to
components and the differences is 15
per cent, that is, ten per cent on com-
- ponents and five per cent on the ma-
chinery, more yield from that wiil
imply larger import. I
that in
also.

the Consultative Committee

PO

SHRI VISHWANATH PRATAP
SINGH: We will take note of the
individua] cases and wherever need-
ed, we shall make amends. But the
general pattern of getting differant al
of 15 per cent between the final pro-
duct and the component will be thatl
. instead of people importing macnines
directly. there will be an advantage
to make those machines through th
componenis process. That incentive
ig there and you will have to agre”
If your case is this that if there is
indigenoug capacCity in the compo-
nents area_that will be taken care of
and a policy would be devised for
tnat. I think that can B¢ gone intoin
details, but we have done the gene-
ral framework. Sir..

(Mahara-
eme

SHRI JAGESH DESAI
shtra): It will generate more
ployment also.

mentioned ’
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AN HON. MEMBER: Manufactu-
rers will have increased profitability,

SHRI VISHWANATH PRATAP
SINGH: I am talking of tax s‘ruc-
turc. Sir, there were 132 items sub-
ject to special excise duties; they
have been abolished in one
stroke. There were 11 slabs of
auxiliary custom  duties; they have
rationalisd  to theee, Now,  for
MODVAT, people say it was done in
haste. 1 had -to choose between the
so-called haste and hesitancy. For a
decade there has  been hesitancy,
people would say, let us find out this
data; let us have that accounting
system; let us have computerisation;
let us be more matured and then
All this was going
on. Wa have now taken a pold step.
I know it will take a little time to
settle down. And we have indicated
oulr willingness that wherever there
will be some problem, we will solve,
and we have been able to bring
MODVAT which was being held up
for molc than a decade, It is an
existing veality today. We will take
any corrective measure and it will
work smoothly after a shori while.
Only one thing is there that MODVAT
has increased the price of Maruti, But
where there is a general decision to
levy more duty, how can MODVAT
help you? When there is a conscious
decision to raisg duty on passenger
cars, on air-conditioners, on refrigeira-
tors. how can MODVAT help you? It
will alsp not help those manufactur-
ers who have high Ymport content.
Thig is one very good feautre of
MODVAT that till now we used to
have phasing programme, indigenous
phasing  programmg {with Industry
Ministry. In spite of the assurance
on indizinisation within a particular
time, they still continue to import on
on® pretext or the other. Now,
MODVAT gives an edge to those
who have got high indiginisation
because they gt set<offs. Customs
duty will not he set off. And so, it
they do not indiginise, they will be
phaged out. Those Who thave got
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high content of imports, are complain-
ing against MODVAT that it 1s not
helping them. It is not designed to
help them, We should not fecl shy.
It is not designed to help them. It is
designed to help the indigenous pro-
ducers. I suppose, now, it will also
help, in some way, many people who
are not showing all the expenses,
Perhaps, because, MODVAT wil] give
some benefit, it will induce them to
show more expenses. It will be
beneficial in the sense that it will
help us in tackling the parallel ccono-
my to some extent.

Now, 8ir, as far as the small-scale
sector is concerned, it has been our
strength in regard lo employment, in
regard to distribution of industries all
ovelr the country, and as a bulwark
against concentration of wealth, This
we consider to be one of our most
impontant areas which should e
given full support. For this sector,
a separate special fund in the IDBI
is being created. Now, as far as the
limit is concerned, they can go up 1o
Rs. 1.5 crore instead of Rs. 75 lakhs,
They can grow larger and at least
compete with some of the stronger
onss, MODVAT will also be bencficial
to them. Then, we have also raised
the limit of the aggregate value of
machinery and plant far Income-lax
purposes from Rs. 20 lakhs to Rs. 35
lakhs. In the case of the handloom
sector, we have got positive proposal
of exemption of excise duty on
blended polyester cotton and polyester
viscose yarn, We have also removed
the excise duty on the processing of
certain blended fabrics by the hand-
loom organisations. Therefore, these
are the positive aspects which we
have in the case of the small-scale
sector,

One point has been raised about
the TI 68 people. They constitute
only ten per cent of the business. Let
us see. They are complaining that
this Rs. 20 lakhs has been reduced to
Rs. 7.5 lakhs, This is their basic
complaint. I am meeting them. I
should not prejudge. I will listen to
them. The reason which went into
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the Government’s consideration. I
should share with  hon. Members
becausc many of them must have
come to you and asked about it. You
must be wondering. You must be
thinking why the Government has hit
the smallscale sector. I would like
to share it with the hon, Members.
The bulk of the small-scale sector has
been bencfited by the proposals which
I have mentioned. One advantage is
that, sel-off will be given now to the
small-scale sector. Previously, what
they actually paid, that was given.
Now, they will pe given full set-off
of the duty. What is the history of
this TT 68? This is a very good item
{for a Finance Minister. If he wants
a few hundred crores, he can just
twist this and money will come in,
It started  with one per cent. For
statistical purpose, beware, when the
Finance Ministry even starts count-
ing, you should bz alert. Because it
was a miscellaneous category, indus-
try-wise details werc not gone into.
Since it was a miscellaneous category,
a duty of one per cent was levied.
The exemption limit of Rs. 20 lakhs
was decided upon against what the
small-scale sector regularly cnjoys—
Rs. 7.5 lakhs. Please remember. In
the case ¢f the small-scale sector, the
exemption limit was Rs. 7.5 lakhs.
This has not been lowered or tam-
pered with. But in the case of TI 68
category, it was made Rs. 20 lakhs.
This levy went up from one per cent

to 5 per cent, 10 per cent and 12 per
cent. All the time, they were com-
plaining that this should be removed.

This is not correct and econo-
mically it was not correct
4.00 p.M. because without &sessment

of paying capacity, tax was
being levied. So, when We made
international harmonised classification
in December we did away with TI 68.
Now if you do away with TI 68, it is
normal to go to the small scale sector
and enjoy benefits or burdens what-

ever are of the small scale sector. So,
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it was classified under various slots of
the small-scale sector and the duties
and limits were applied to those,

They enjoy more benefits. They
can go up to 1-1/2 crore. Earlier they
got setoff not on all items only on
items under TI 68, but now they will
get set-off on all items that they use.
Still they Iremember the  20-lakh
exemption, It is like when the Maha-
rajas were abolished, there was an
ex-Maharaja, ; category which wanted
privy purse. Coming to TI 68, privy
purse has the 20-lakh exemptlon
After you have done a major thing
- of reform of excise duty, having
aligned it with the whole international
system, then if you have a separate
category of TI 68, will that be
rational?

So far ag the fear of inspectors etc.
- is concerned, I have already announced
those measures, We can discuss
them. Virtually, it can be a simple
affair where any harassment by too
much procedure or by inspector him-
self can be caused but then that can
be taken care of. For that I am
ready to have a dialogue. We can
- simplify those things and certainly
we will do that.

SHRI NIRMAL CHATTERJEE:
On the scale of operation, it conti-
nues to be delinked from the scale of
ownership (Interruptions).

SHRI VISHWANATH PRATAP
SINGH: Beg your pardon.
SHRI NIRMAL CHATTERJEE:

Supposing MRTP or big houses own
a small scale operator, this kind of
distinction which was discussed you
have not touched even now.

SHRI VISHWANATH PRATAP
SINGH: In these aspects we always
have the benefit of Shri Nirmal
Chatterjee’s advice. Anyway, 1
have taken a note of it.

about the
we

The other area was
thrust on reforms, how when
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simplify the tax  structure, it will
make the rates reasonable, Have

we reduced rates, laid trust on the
taxpayer? One-lakh rupees income
return today is not scrutinised. It is
just taken on trust that it has the
correct entries. How can you say
that this Government does not trust
the taxpayer? It has shown the
greatest trust in the taxpayer and
we are still more finn about imple-
mentation. Pranabji asked yestelday,
did you get your revenue increase
only because of tax reduction? Is
there any co-relation? 1 have never
said that it is only tax reduction,
Whenever I have talked about this,
I have given three reasons. The one
is reasonable tax, the other is trust
in taxpayer and tbe third is firm
implementation, It is the trio. If you
reduce the benefit of evasion, that
reduced tax structure takes care of,
and the benefit is reduced. Increase
the cost of evasion by firm imple-
mentation and adherence to the law
of the land. So, we have reduced
the benefit of evasion and increased
the cost of evasion. That has worked
and it ig the combination of all the
three aspects. But much has come
in the press,

ot wamafy  frew (frre) -
UF O & a1F & JrAar qIgat g oo
30 W & =T #T 20 @ FT e
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Now coming to this, I have said
when a ceriain portion which ig due to
be paid as tax or duty ig evaded, it
is the share of the poor which 15 taken
away and when any money is stacked
away alkroad, it is exploitation ot the
country. That is what the British were
doing. How is it any way better than
what the British did? And it is also
not fair competition, if we take the
tree market ethics. Here, you see, if
there is equal competition, you are
supposed to run from the same iine
But you evade laxes, sneak behind
a bush, take a position in advance and
start running ang then say “I have
won the race.” However, in any eco-
nomic terms, it is harmful to the
economy. Unfortunately, day in and
day out, Government hag been faced
with editorials and writings in the
press, withstatements gs if the Gov-
ernment is doing soniething wrong in
attempt to correct thiz aberration. I
had given an assurance that we will
not give to the press unless we go
and prosecute or file a case in the
court and by and large after one ma-
jor action. we did the Government
did restrain itself. But this restraint

SHRI JAGESH DESAI: Why should
you show restraint?

SHRI VISHWANATH PRATAP
SINGH: Well, I am telling you that
while we the Government did show
restraint that we will not come gut
with anything like that or an official
statement, every day a statement wou-
" 1d come that the Government has tak-
en action without much home-work,
flimsy grounds, that Government is
harassing the industry, is demoralis.
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ing jt and that it is going to be the end
of industrialisation in the country.

SHRI SAT PAUL MITTAL (Pun-
jab): Vested interests,

SHRI VISHWANATH PRATAP
SINGH: In fact it has been described
by one of the writers and protagonists
that the Government action is not
worthy of a civilised government. To
that extent it has been used. Well,
they have used the press. I have not
used the press, but I will use the
Parliament and the Members of Pa.
rliament to say all that we have to
say, It hag been brought to the forum
of this House and if I keep quiet in
the forum of the House, it will he de-
emed that the Government ig in the
wrong and it concedes al] the points.

SHRI SAT PAUL MITTAL: You
must not be cowed now.

SHERI VISHWANATH PRATAP
SINGH: I will just read g part of evi-
dence that we came across. And I did
holg my restraint till it has become
impossible to do so. I again say that
we will show restraint, but I want to
share what we were confronted with.
Here I have Mr. Kirloskar’s case. With-
out any apprehension on the merits of
the case, which is sub judice 1 do
not wany to make any comment and I
will not make any comment, but I will
only share facts and leave it to you
to assess it. Here ig an internal noting
by one of the General Managers which
fell ip our hands. It says:

“Warranty charges were received
by us on a day-to-day basis and the
amount was also utilized by us to
meet normal factory expenses.
Money was physically collected and
utilized by the company”.

Al] these are facts where the Excise
Consultant felt that there was a strong
possibility of penalty and proseculion
under the Central Excise Act. They
themselves realised this pasition and
the advice of one of their Consultants
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their Legal Adviser Mr, Sapre,
is this. Thig we came across as eviden-
ce. In the first place let me make it
quite clear that is what their consul-
tant iz giving as advice to the Kirlos-

kar Company.

“In the first place, let me make it
quite clear that the penaily couvld
Le as high as three times the value
of the goods in addition 10 the re-
covery of duty short-levied, not to
mention the provision for confisca-
tion of land, building, machinery
etc. and the provision for prosecu-
tion for evasion of duty™.

BN

That is their own well-wisher’s adv.:e,
not ours. And it goeg on 10 say:

«I have already indicated my op-
inion thati warranty charges cannot
be excluded from the as-essal_)le
value even 1f they are mentioned se-
parately. However, KSL's (That 1s
Kirloskars Ltd.) intentiun seems to
be to contest the izsue ”

Now, after having such an evidence,
what do we do? If we keep quite will
i; be a Government worth its name
after getting that evidence?

SOME HON. MEMBERS: No. (In-
tesruptions)

MISs JAYALALITHA (Tamil
Nadu): May I make 4n interruptio_n
with your permission? I am saying this
in support of the Finance Minister,
Just now you made a reference ‘o the
press and the mischievous propsganda
n the press. There wes a repoit, I 1‘?-
call, just two or three days earlier In
one of the financial papers in which it
said that there was a letter of prolest

f:om the Indusiry Ministry {o the
Finance Ministry, Sir, thig is a  very
mischievous report from your view
point 8o Sir, should you not
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refute this, at least take action
against the concerned paper or make
a refutation becouse it implies that
the Union Government are not pulling
together as a whole” The vrapo:t in
the paper regarding your Budget pro-
posals was that the industry Minister
had sent a secret letter to you.

SHRI VISHKWANATH PRATAP
SINGH: We arc pulling together, 1
assure you, whatever the presg report
is. But certainly we cxchange views
and sometimes they do not coincide.
‘That is the normal functioning of the
Government. That ig another thing.
But. so far as perception is concerned,
there is no difference of effort and
di~ection to go once a decision is
madz. Before, there can bLe consulta-
tions and difference of opinion. That
doas not affect the unison in wotking
of the Government.

Then, T arn coming to Voltas, and
much has come, The Crawford Bail-
ley and Co, which is a very respec-
t{able firm, has this to advice the Vol-
tas. ;
“In oup opiiion, the-switch-over
in method of assessment to excise
duty in respect of the said goods
which the company propo-es, 1is
fraught with serioug legal consequ-
ences. The Excise authorities are
bound to know that for soine reason
the prices of the said goods under
the prozosed change-over is lower
than the earlier price baseq on the
manufacturing cost plus profit. We
are. however, cf the view that the
course of action oullined above is
fraught with danger, and we would
not advise the company to adopt
it.” :

t 1¢ theip lawyer who has observed.
And I have the opinion of Mr. S. C.
Talwar, which he had give to the
Voltas, And it is this:

“In my opinion, it is not permissi-
ble in law to exclude expensrcs per-
taining to this service from the
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assessable value for several reasons.
The service has been rendered be-
fore the sale takes place, and to
charge a separate amount for this

would nard'y Le a rational explana-
tion of the situation.”

That is Mr. S. C. Talwar’s reply. What
do we do when we come acrosg it?

Then, here is Mr. Bata. Thig is the
evidence we came across.

SHRI SAT PAUL MITTAL;
reminds you of vesleq interests.

This

SHR] VISHWANATH PRATAP
SINGH. This is one Mr, T, K. Mu-
kherjiee.

SHRI
Sir..

KAILASH PATI MISHRA:
(Interruptions)

SHR] VISHWANATH PRATAP
SINGH: My, Mishra, I will yield a
little later. Let me comzlete this
point.

il FArqata AN A9 9 BB
i1 73 %\16‘ qv fadidi a8 F aw
i’rfmrw CTEEACTE M PN T
F57 amam @ & fag ug awg
g & ? =am fread Wy §wrd
T w@E?

qAEAT TWW ﬁ:g ¥
7A A wwE g R gqx\ =0T

ATE ¥ mqaw fewr & 1 gEsr
iwEr 7 fady T8 Frat | gHIR
greaia o) Ag¢ Far 1 9% mew
FI qALR (HFar § 1

SHR] LAL K. ADVANI (Madhya

Pradesh): So {ar as this issue is con-
cerned, T do nol think that the Financc
Minister need iabour so much. I ifcel
slightly worried about the propriety
¢f reading out the advice given by a
legal counsel to that firm. I am per-
turbed becatice I woulg think that the

advice given by a legal counsel to a
firm is privileged; even though the
Government ig entirely entitled tlo

draw conclusions from the documents
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1t has seized, I do not think 1t would
be {air or propey foy the Finance Min-
izter to utilise the Housc of Parlia-
ment to read out these things. He can
even otherwise point out what ig wro-
ng with the activitieg of any firm or
individual if there ave things that
Kirloskar has done or gnyone elsz has
@Ine, no one holds brief on theiy be-
half. (Interruptions) But I hold that
the advice given by any lawyer {0 a
firm is privileged. Is it right for the
Minister {0 try to bolster uy his case
Ly reading out that advice?

MR. DEPUTY CHAIRMAN: Advice
is not a secret document and he is
uot arguing any casc out of it. It 1s a
slatemeal of fact. So, I do not think
there is anything wrong in reading 1t
out.

SHRI NIRMAL CHATTERJEE: It
is a good thing that we are allowed
to hear these things. Let us know the
facts of the big business in the coun- -
try. The Finance Mini<ter is doing
a service by reading that out.

SHR1 VISHWANATH PRATAP
SINGH: Now, this is Bata India Ltd.
Here is the noling of one Mr, T. K.
Mukherjee.

“The gbove two rates were com-
puted taking into considcration the
duty paid on synthetic rubber as
the main ingredient. although we
were u=ing duty free natural rubber
as the main ingredient.”

You will observe from the abovce
that in reality we were able to get
a higher rate than what it could have
been as per the following  details.
That is duty drawback. How they
could get highor duty drawback thal
is given. On BIMSAL, which is one
of their make of shoes it could have
been 0.63 and finally what is settled
by this new device is 1.10. - [N

I have nothing more to say except to
share with the House that
if there is the Press opn one side
and Parliament and the people on the
other, where do we go? Government
i= pﬂlorxed day and mnight as it the
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Government is doing something very
harmful to the country.
(Interruptions)

SHR; VISHWANATH PRATAP
SINGH: While all these actions by
the Government were called uncivilis-
ed. how all their actiong could he
civilised? They want that we should
deal with them in ‘drawing-room

manners.

Now I come to the point about the
trust on industry. We have showed
trust on the tax-payers. Ag I have
mentioned the greatest proof of our
trust on the tax-payer is that up to
Rs. one lakh returns filed by them
will be accepted as it is. Some peo-
ple think that they are the people who
are the only tax-payers. They are the
industry, and if you touch them you
touch the whole country. They think
of harassment. But what about the
harassment of the economy by
these methods? Shri Birlaji mgntion-
ed about the image abroad and asked
whether every industrialist js a
crook. We never said that they are
crooks. Let it not be said; what will
be the image? If it is said that this
is a Government which is hand-in-
hand with the crooks, that will be a
great demoralisation of the country
and the country’s image.

SHRI KRISHNA KUMAR BIRLA
(Rajasthan): I only suggesteq that
in these matters a certain amount of
care should be taken. I had mention-
ed that in respect of those who are
tax evaders, do not show any sym-
pathy to them. But whenever you
conduct any raids there should be a
certain amount of caution. That is
all.

SHRI VISHWANATH PRATAP
SINGH: If thig is the way you have
stated, then, I am ready to give a
time window, a roof to come clean
as we have done in direct taxes and
also amend laws for them. But Wwe
are not going to compromise with the
tax evaders.
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SHRI KRISHNA KUMAR BIRLA:
Nobody has asked to compromise.

SHRI VISHWANATH PRATAP
SINGH: It ig a welcome statement:

But 1 can say that within a short
period coming to grips with what
interests can combine together and
what picture they can present through
the media as we have of the public
sector today, by personal experience
1 can say that we have it in the
country. We have the people’s sec-
tor—agricultural sector and the small
scale sector which holds the economic
reigns and the direction can be main- '
tained where the people want jt. I
want to express and share this with
the House in thc short periog that I
have been in the Finance Ministry.

Sir, I share the view that on our
balance of payments scenario, we will
have to be cautious, though we do
not have to press the panic button.
We have been prudent and we will
exercise some prudence in future
also. What we have done for agri-
culture is also a strategy of coping
with our balance of payments situa-
tion in future, because IMF loans are
now due and we have §tarted repay-
ing from this year. It wag 3 help
but we have to pay it now. The oil
which is a major saver of our foreign
exchange will not be available tg the
same extent as was available in the
Sixth Plan. Concessional flows are
drying up. Pressure ig on commer-
cial borrowings which is a high cost
money. In this context self-reliance
has to be our key. It is an econo-
mic reality and not a question of
wishful thinking. If we are to gteer
through self-reliance thig has to be
our guiding light in this scenario. In
the context of the self-reliance that
we had given in this Budget major
thrust on agriculture and capital
goods industry which hag been the
main hub  of our self-reliance in
agriculture, it is not only the balance
of payments, but if we have toc make
any serious attack on poverty it is
through the agricultural sector that -
we €an gain the maximum.
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1t was the agricultural sector that
contributed about 5.2 per cent growth
in the Sixth Plan. With regard to
employment strategy again iy is the
agricultura] sector that can give us
this potential of meeting the {inemp-
loyment problem. That is why we
are coming forth with a long term
price policy in agriculture for major
crops. The farmer does not know
what is going to happen ang all the
time he is guessing. After sowing
the seed, he does not know what will
be the price. So, now he will know
that over the years, this will be the
price for this crop, thig will be price
for that crop and so on, and he can
make his decision. This will go a
long way to help the farmers.

We have extended the crop insu-
rance scheme to fruit -cultivation.
There was a cess on copra, cotton and
vegetable oilseeds. That we have
removed. The export duty on un-
manufactured tobacco has been re-
moved.

Then in regard to minor oilseeds.
We are importing something like Rs.
1,400 crores of edible oil. Now we
being an agriculturist country, there
is no reason why we should be imp-
orting agricultural products. On the
one side, we have the problem of
how tq utilise wheat. On the other
side, more than Rs. 1,000 crores is
paid for edible oil import. Now
price relationship, we willi have to
see internally and we have to get rid
of thig import. I am sure that if we
give the farmer an impetus, he will
within two or three years—as he has
shown earlier when given an impe-
tus—free the country of these imports.
But there is no painless way to self-
reliance. In thig interim period, if
the oilseed priceg do go up and the
farmer gets the benefit, while not un-
duly hitting the consumers, within
those 1mits, we shoylg not be rush-
ing for imports. That way we will
never be self-sufficient. We will
have to bear and tide over this.

The fertjliser subsidy for the far-
mer in thig budget is Rs. 1,950 crores.
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And the investments that will go into
the anti-poverty programmes and the
power sector will also go to the bene-
fit of the agriculturist.

On the capital goods industry,
which hag been the hub of self-reli-
ance, we have consciously raised the
duty on proejcs from 45 per cent to
55 per cent. Earlier it was 65 per
cent. We had brought it back tg 45
per cent. But this year, in the con-
text of our capital goods industry,
to give it, positively, consciously,
some more protection, we have raised
it to 55 per cent.

On exports, this strategy of self-
reliance in the balance of payments
context, becomes very important,
and here many steps have been taken,
One ig that pre-shipment credit facili-
ties have been liberalised. Apgain
MODVAT will help in exports. Then
exporters can now share the conces-
sions with the manufacturers. The
duty drawback on garments, which
is a labour-intensive areg and suits
our socio-economic pattern, hag been
increased from 7.5 per cent to 10
per cent. Then the import duty on
machines for processing and packing
marine products, to help modernisa-
tion, has been reduced from 100 per
cent to 40 per cent. Then the duties
on machines, equipment ang tools for
gems and jewellery, which have a
big potential for export, were rang-
ing from 40 to 228 per cent. They
have now been reduced to a uniform
rate of 25 per cent. I will be meet-
ing the exporterg again anq after con-
sultations, whatever more possible
we can do, we will try to do and
give a boost to our exports in the
context of self-reliance.

One point was raised ags to why
when the crude prices have fallen
internationally, the prices of POL

products have been hiked up in the
country. ©One basic fact should be
understood, that is, the international
crude, even after the price reduction
it has undergone, is still costlier than
the indigenous ctude. This fact
should be understood to understand
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.- the whole thing. Now, in 1984-85 we

*- were importing 20 per cenl of our

total consumption of crude. And
this year we are importing 33 per
cent of our consumption in crude, So,
while the international price; have
fallen but still being costlier than
Indian crude, if a higher percentage
of the cos'lier crude is mixed, the
average cost will still g5 up. Last
year when the average cost was Rs.
1625 when mixed in 20 per cent, this
year though lesg costly crude is mixed
in 33 per cent the average cos: of
crude mix as indigenous crude went
up to Rs. 1785, an increase of about 7
per cent. That has been the reason that
is many iimes missed.

The point raised by Pranabji was:
How long can we afford this cos'ly
hydrocarbon? If we have coal as a
source of encrgy, we will have to
think that when there is an indige-
nous source of cooking. do we have

. to spenq foreign exchange and dollars

for cooking the same food? Can we
not tolerate for our own couniry a
li'tle smoke? And then there are
newer methods of smokeless chulhas.
This sometimes we have (o boldly
say. Think about our strategy. It
did mention that we have 3 policy
where the soft coke is costlier than
imported kerosene. These are the
economic things we will have to think
in the overall context of our econo-
mic independence. (Interruption by
Shri Nirmal Chatterjee) Where we
can increase electricity, we must
substitute diesel by electricity and
~ for that sake rail transport and as
rail transport improves its efficiency,
that much of what is used in road as
diesel, it is six times or five times
more efficient in railways. S, that
will help in our overall balarce of
payments position

I will now come to some of the
conceptual things, some of the gene-
ral economic debate. One was deficit.
We are adopting as mentioned in this
Budget, the economic definition of
deficit. Till now only the Budgetary
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deficit was shown. The RBI credil
to the Government was shown as
borrowings but in economic terms that
is also deficit. So we have come
boldly, accepted the Chakravorty
Committee Report and from the next
year we would be coming with deficit
where the RBI credit as well as the
Budgetary  deficit would be shown
with a comparative picture of the
previous years also so that people can
hiave an ascessment. (Interruptions)
We are sharing everything. If you
have a difficulty, it ig better to share
it rather than try to conceal it. That
is why the Finance Ministry should
not come as a curtain between the
people and their money. It is the
people’s moeny we are spending. So
why should the Finance Ministry or
anyone c€oms as a curtain between
the people’s money and the process
by which it is going to be utilised? If
you have a problem, tel] the people.
Share your problem with them; they
do understand. They have come up
to the occasion and given their sup-
port. Thercfore, we have that trust.

Now about gaping deficit. I think
when I hear of deficit, I do not want
to undermine or say that deficits have
no impact. I do not want to under-
minc. One has to be cautious and
as a Finance Minister I have to be
more cautiods. Not that I advocate
runaway decficits. T think since the
carliey days if you see, hardly there
will be a year when it will not have
been said that deficit is larger. I think
this criticism is like when Ramlila
comes, every year there is one sam-
vad here every year. That I can say,
of course, only in a lightey way, n-
in a serious way. We have to sce
what variable should be compared to
what. Now, deficit is inflationary 3
yau increast it, other things keing
equal; it will tend to be, unless it is
neutralised by other factors. The
greatest misconception of comparing
this year’s deficii to the previous
Yedrs is assuming that everytring is
equal. Now, the next year's economy
is not equal to the previous ycar’s.
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The basic assumption of comparison
is lost. So one ge's statistically bound
up in a slatic conception of the
economy. So it should relate to the
dynamic variables of the ecconomy
and relate the deficit to percentage of
GDP or the percentage of money
flow. If we see in these ierms, then
the deficit in 1979-80 was Rs. 2427
crores; the deficit in 1985-86 is Rs. 4490
drores. In the ordinary statistical
sense, 4490 is the double of 2427, You
will say that the deficit has become
very large. But if you see it as
percentage, this 4490 is a smaller
deficit than 2427. When we see it as
a percentage of GDP or a percentage
of money flow, Rs. 2427 crore deficit
in 1979.80 was 2.3 per cent of the
GDP, whereas Rs. 4490 crore deficit
is only 1.9 pelr cent of the G.D.P. So
it is a smaller deficit,

SHRI NIRMAL CHATTERJEE:
Selection of the year. . .

SHRI VISHWANATH PRATAP
STNGH: In 1980-81, Rs. 2576 crore
was the deficit, and as a percentage
of the GDP it was 2 per cent. And
this Rs. 4490 crore deficit is only 1.9
per cent; it is a smaller deficit as a
percentage of money flow. Why? It is
important because the Budget deficit
ig not the only budget deficit under
RBI dredit to the Government and
the increase in the money flow. Now,
you can manage the inflationary im-
pact of the deficit by using these
variables and manage it. This year,
in fact, in spite of the high defieit, we
could manage the money growth to
17 per cent. It was good management
* of money flow, though we took the
third variable and took care of this.
As a percentage, I will give only one
year’s example. Which year would
you like? (Interruption) All right, I
will select another year. In 1980.81
the deficit was Rs. 2576 crores; it was
5.5 per cent of the M3. Now 4490 is
4.4 per cent, which is smaller., And
this is the dynamic consideration that
onc hag to take care of when talking
about deficit,
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SHRI NIRMAL CHATTERJEE:
There is another  variable, inter.
national trade deficit.

SHRI VISHWANATH PRATAP
SINGH: 1 will come to that. Why
are you worried? The other point
raised by Shri Nirmal Chatterjee was
that now you have bound yourself
with the long-ttrm fiscal policy, your
hand is tied on taxation and therefore
because you cannot go ahead in
taxation you have to go in for price
rise; that is his argument. I do not
think he has read the long term fiscal
policy. Now, kindly read part 5.19.

“The rates of corporate taxation
will not be reduced further”

This is the sentence. “The rates of
corporate taxation wil] not be reduced
further.,”, But he says, “You have
tied your hands.”. Then, in para 5.4,
with regard to personal taxation, we
have said like this:

“In order to provide the necessary
stability, the Gowvernment imtends
to keep the present rate schedule
of taxes on personal income and
wealth unchanged for a minimum
of five years.”

We have said this and so, that takes
care of it. So, Parliament is suprcme
about its intention,

SHRI NIRMAL CHATTERJEE:
What about the surcharge? You have
not said aunvthing. (Iaferruptions)

SHRI VISHWANATH PRATAP
SINGH: Sometimes you should take
up your earlier speeches and read
them. You have said that the Gov-
ernment is levying the surcharge and
is not giving it to the States and now,
when we have abolished it, you say
that the percentage, the Centre’s
percentage, has come dows. - Anyhow,
I wil] come to it and I will fix you
on that. You are arguing both ways.

SHRI NIRMAL CHATTERJEE:

We want the basic thing. (Interrup-
tions).
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SHRI VISHWANATH PRATAP
SINGH: 1 will come to that and I
will come to every point, Technically
speaking, Government's hands are not
tied. But it is not a  question of
technically only. All right. For the
sake of agrgument, I will concede your
point and say, “All right. You are
right”. But what is your submis-
sion? They say that they  will
increase the tax rate and solve the
problem. All . right. You  have
increased the tax rates. In the case
of direct taxation—this is what they
say—the whole thing has gone out of
our hands. But Rs. 5500 crores is
the realisation in dirtct taxes. Increase
it by ten per cent. What will you
get? Only Rs. 550 crores. More? So,
Re. 200 crores is the personal tax und
Rs. 250 crores in corporate taxes. Now,
ot this Rs. 200 crores of personal tax,
85 per cent you will give to the States
and you will get Rs. 30 crores and
out of the Rs. 250 crores of corporate
tax, half you are paying through the
public sector and it is from one pocket
to the othelr and the net is Rs. 125
crores plus Rs. 30 crores, that is,
Rs. 155 crores, which is what is
bandied about politically and is being
trumpeted as g solution to the deficit
of four thousand crores. This is your
solution.  So, before giving this
worth ten per cent of the value, what
to say about jts being half the solu-
tion! It is not even one-tenth of the
solution. So, before giving this
political colouring and saying that we
have dope this and we have done
. that, you should have studied this, It
is because of our strategy that today
we have the highest collection in a
decade and the growth is about 23
per cent. The proof of the pudding
ig in the eating. It was our strategy
of reducing the tax rates to a reason-
able level, of firm implementation
and our trust in the taxpayer, which
has paid us. So, there is no question;
We are in no doubt on its realisation.
What we have assumed in the Plan
we will Yulfil fom the country and
we will pet those taxes and the rich
will pay for it and T will assure him
on this. (Interruptions).
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Now, Mr. Nizma! Chatteriee had
made the point that India has the
highest rate of savings and that this
is due to, what he calls. unequal dis-
tribution. Does he mean to say that if
we have lower rate of savings there
will be more equal or equitable distri-
bution? I want to know, Mr. Chat-
terjee, one thing: How do you collect
your ideas? (Interruptions), Eighty
per cent of our savings is in the
household sector, Do you mean to
say that all this is from the rich only?
Let us not give colouring to it.

SHRI NIRMAL CHATTERJEE:
You reverse it. If this kind of logic
continues, you mean to say ‘that all
this is from the poor., It is absurd.
It ijs because of inequality in distri-
bution that the rate of savingg is
high.

SHRI VISHWANATH PRATAP
SINGH: The other point he made is
that the rate of saving is high. Ther
why is there the resource constraint?
It looks very plausible. The saving
rate ig high. The resource constraint
is there, We will have no resource
constraint if we are satisfied with the
rate of our growth. We have resource
constraint becausc we want to invest
more. We want to give more to our
public sector. We want more of anti-
poverty programmes. We want to
wrow fastér. It is  our desire for
growth, Growth is a relative term.
We don’t want a static society. 1In
that case, we won’t have any resource
constraint,

The other point was made about
indirect taxes. Last year, we have
improved our pelrformance of direct
taxes and the percentage has increa-
sed in relation to GDP. But it is not
unusugl in developing couniry to rely
on indirect taxes. There is narrow
base of direct taxes when a large
population is below the poverty line.
When  your base consists of low-
income groups, it becomes low. Agri-
culture ig not in the central income-
tax net. We find that it is not easy
to touch the pockets of self-employed
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people, So, in this scenarip these are
some of the problems that we face.

So far as the growth of indirect
taxes is  concerned, Wwe had low
industrialisation. When industrialisa-
tion grows, the indirect taxes, excise
duties, etc. grow much faster
because they grow with industriali-
sation. Now, customs duty does not
have only revenue angle. It has a
protection_angle to ouy industry.  So,
we should not really compare the
customg duty because it has a pro-
tective angle and not only revenue
angle. It is so far as comparison
with direct taxes is concerned. (In-
terruptionsy Still aur indirect {axes
are progressive in the sense that we
have subsidies and we do take care
of low income groups on food, com-
mon clath, etc. We do have this.

I St
Now, where does our problem lie?
It is not on the tax side. We will
be able to raise all the taxes to the
full, I may tell you. It is our pub-
lic sector. It is envisaged that the
public sector will contribute 53 per
cent of the total outlay for the plan
It has been able to give only 34 per
cent ang this year 39 per cent. Now,
public sector has been the mainstay
of our economy. It hag contributed
to our self-reliance and the strength
of our industry. Now we have to
have an outlonk in which labour gets
more participation in fmanagement.
The managementl and the Govern-
together and
evolve a method hv which the pubtic
sector contribute- to the kitty and the
commonn weal. That is the direction
that we are taking.

On the non-nlan side also w= have
tn Took to the issue of subsidv versuc
basic investmenis in the nuhlie sec-
tor. How to halance the two? Where
can v= ot the coct nf Government
and eavernan~e? Certainily wa are
axarerige. Wa Thavyn $alen
stens We vwill continus it On the
exnenditurs «ida T nranace *n hrine
a pAnaer tp tha HWanes far diernesing
and seek vour advice on how we can
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tackle th}'s difficuly problem. Ulti-
mately it iy not the Government’s
problem,

It is the problem of the
country. Now about the States it has
ltfeen said that we always do it just
like the annual Ram Lila and that
the Centre has deprived the States.
In fact, it ig unfortunate that we for-
mulate our proposition in this respect.
What is the Centre apd what ig the
State? You tell me which invest-
ment of the State does not contribute
to the strength of the country and one
beneficiary of Central expenditure
who does not belong to some State?
Are these not representatives from
the States themselves in the Parlia-
ment, in the Cenfral Governmeni?
How can we divide the people of
India? The people of India cannot
be divided by Governments. They
are one and it is one nation. So. we
shoulq understand that it ig not the
Centre and the State in abstraction.
The Constitution has given a differ-
ent lask, responsibility to each Gov-
ernment. For defence, for heavy in-
vestment in industry and in infr?
ctructure and communications ane
railways, the Country as one gave
the responsibility to the Central
Government. Education, agriculture,
law and order and the whole thing
was given to the States. Both are
essential. Both are absolutely essen-
tial. Ome ig not superior than the
other. Tt is not a guestion of sharing
our rtesources. It is a auestion of
pooling our resources. We have 1o
pool our resources itogether to see
that the countrv iz one. Therefore.
I do not clsim that we have slogged
and got an extra Rs. 600 crores in
Airect taxes. 85 mer cent hae gone to
the States. 1 am readw to s'og again
thic vear and eive it to the States
hecause it is the same country. But
# i~ not the nroblem that the States
dn not have resources. In the Sixth
Dlgp. everv State not "miv fulfitied
the adAitinnal mohilisatior
tarpet put alen exeeed~d it Tt Ge A
Chief Miricters
o, it showe that

recoyr,n

pomh1im9“* tn the
States,

3 1
thera i- no Jack of resnireas with the

States. Their problem is the erosion

and  tha
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of resources through their electricity
boards and road transport and the
losses they make.

SHRI NIRMAL CHATTERJEE: And
price rise by the Centre.

SHRI VISHWANATH PRATAP
SINGH: Ang if that is the case, how
fair it is—Ilet us Ssearch our hearts—
that these losseg should be wunder-
written by undermining the defence
and the basic investment for the
country in the public sectors That
ig the debate, And it is in this form
that one has to understang it not in
abstraction or a confrontation between
the Centre and the State8. And if
we gee it, the mechanism that we
have for transfer of resources to the
States has been fairly stable—33 per
cent, 34 per cent—30 per cent is the
present mechanism—of the total re-
sources which the Centre hag been
transferring. And over a period of
time. the share of the States in the
total revenue of the Stateg and the
Centre combined hag increased and
not decrecased. So I will not elaborate
it. May be at some other time we
will go into the further details of this
aspect. 1 drew the attention of the
House. And if you see the Budget
Estimategy for 1985-86 itself, the
States’ share of Tncome Tax was
Rs. 1338 crores. Tt shot up to Rs. 1,846
crores. That is 3 rise of Rs. 508
crores. Similarly, in the case of ex-
cise duty. the Budget Estimate was
Rs, "5370 crores and the realisation
wag Rs. 56.25 crores. 45 per cent is
the States’ share from that. That has
been the contribution to the States
and their resources. 'The other point
made was ithat the Centre’; net share
has gone down. WMr, Nirmal Chatter-
jee pointed out that the income-tax
collection after transfers to States
was Rs 551 crores in 1985-86 against
Rs. 696 crores in 1984-85. And he
makeg out g case that the net shara
of the Centre has gone down by all
our measures. His oxnertise, 1 just
admire. Y really admire his exper-
tise. T de not want to repeat it. The
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total collections in 1984-85 was Rs.
1928 crores. In revised estimateg it
was Rs. 2,397 crores. There is a rise
of 24.3 per cent in total collections of
income-tax. But what he says is cor-
rect. But what he conceals 1s that
we abolished sur-charge last year.
And, all the time, previously he used
to say, you raise surcharge you take
your share. it is not shared with the
States, and you are taking the whole
cake eating it all along and the States
are being deprived. These are his
previous speeches. When you abolish
surcharge, he says Centre's share has
gone down, this is what you have
done to the Centre. This is the thing.
The other point that he made is that
he gave quite a lot of statistics and
data that the country is not growing,
not developing.

SHRI NIRMAL CHATTERJEE:
What happeneg to the promise of
that consignment tax, which is an
additional resource without affecting
the Centre.

SHRI VISHWANATH PRATAP
SINGH: Sure, Sir. this ig a diver-
sionary tactics, When he cannot meet
that point, now he has started this
diversion. It is just as in the case
of warfare when somebody js attack-
ed, he does not run away by the same
route, he takes the other route {o run
away.

Now, Sir, one shoulq know about
the per capita GNP of this country.
Between 1950-51 and 1984-85. the per
capita GNP has doubled, in spite of
discounting the inflation. Population
has also gone up and we discount jn-
fiation and the per capity GNP has
almost doubled. This is the credit
of management and when you com-
pare with other countries, Mr. Nirmal
Chatterjee, you please super-impose
only two conditions namely, that the
burden of defence should be from
their own resources g in our country
and there should be democracy sur-
viving in that country. You super-
impose these twe conditions and com-
pare India with any other ccuntry
and then sav that India i behind or
anything else. Ang even coming to
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recent data, if you have given any

data that Ind¢a ig lagging behind. may
I point out to put tue record in 8.

AN HON. MEMBZ&: China js con-
sideced a democratic country...

SHRI VISHWANATH PRATAP
SINGH: 1| will not comment because
I have super imposeq twa conditiuns.
You think about these conditions.
(Interruptions) 1 have given you two
conditions.

Let me now come to the other few
points that I have lert. I have almost
come to the end of my speech. Com-
ing to the latest figures of growth of
Indian economy and the coniention
that the growth has been slow, let
us look at some of the current figures.
Between 1981—85 the world annual
average growth rate rag heen 2.37 per
cent. In the case of developing coun-
trieg it has been 2.39 per cent and
in India it has been ¢hout 5 per cent.
That ig the proof of our advance. I
won't go into other figures. [ have
got more data but T won’t go into
that. One thing ir respect of ihis
Budget I wang to emphasise. Apart
from this, quite an emphasis hag been
made on human resources. (Inter-
Tuptions)

o ﬂmmf‘afmt TF Ttz AR |
#37 | frm¥ g7 s rF—rqmmq
e FY AT R A7 2 I T SedAw
A1 A E ) 1047 FfagR v
]I 4T r sr’rtBTar 22 T T qv
W FYTT AT F 71 AT 7 g
TF 1 fezs g v ¥ 397 oy 79
OTRYT HY A ¥ Fu, ?

SHRI VISHWANATH PRATAP
SINGH: There are special categories
like the North-East and there are
special provisiong for that. We have

the Gadgil formula where there is
some ¢element of population and
some element of performance. How

ean we make it performance alone.
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SHRI NIRMAL CHATTERJEE:
Bihar is a neighbour of U.P.

SHRI VISHWANATH PRATAP
SINGH: Ii 15 not a specific thing. it
is g genera] thing, The other .mpor-
tant point from all thig data is the
emphasis on human resources be-~
cause after all data i3 made, compil.
ation is made but Jne man is not
made. The human being 15 sull
above al] data and that is one ele-
ment because be it the power ma-

chine, or e it thc market
5.00 p.M. process, there is commodi-

tification of man., In the
marketplace he has a price-tag.
In the power set up, he i just a
pPawn to be placed here or there,.

SHRI NIRMAL
Using Marxist terms; I welcome,

SHRI VISHWANATH PRATAP
SINGH: How can we restore the
value of man. And in this we see
that wealdn alone is not hig measure.
We are ioday confronted with a con-
sumer society which is now ready to
consume iiself. That is the value
crisis of a consumer soclety which is
not able to see the future ahead,
whether it will survive or not. And
in this, the spirit of India is to be
revived within us. That is one
thrust which our Prime Minister is
making and has given a call to the
country that alongwith material pro-
gress, it ig the progresg in values
which alsp we have to aim at. And
that is one thing we have in mind.
There may be many failings in this
Budget; nothing is perfect, nor can
any Budget be perfect; but it has
shown that the planning process is
alive in India. It has been buffetted
by many_ by invasions, by patural
Calarmtmg by all shocks but it has
survived. The planning process has
proved that it is trim; it can deliver
the goods; it can strengthen demo-
cracy, give growth as well as equity,
and this Budget is committed to these °
objectives of our national priority ef
growth with equity, and that has
been the purpose of this Budget
which I have submitted.

CHATTERJEE:
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MR. DEPUTY CHAIRMAN: Now,
The Appropriation (Vote on Account)
Bill, 1986. Shrj V. P. Singh to move
the motion tor consideration ,

———

THE APPROPRIATION (VOTE ON
ACCOUNT) BILL, 1986

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP
SINGH}); Sir, I beg to move:

“That the Bill to provide for the
withdrawal of certain sums front
and out of the Consolidated Fund
of Indig for the services of g part
of the financial year 1986-87 as
passed by the Lok Sabha, be faken
into consideration.”

Sir, the House had a general discus-
sion on the Budget 1986-87. The Ap-
propriation (Vote on Account) Bill
seeks itwo months' supply to enable
the Government to carry on, pend-
ing detailed consideration and passing
of the Demad for Grant for the full
year and the connected Appripriation
Bill.

The total gmount provided in the
Bill is Rs. 40,027.49 crores of which
Rs. 30,830.42 crores is charge on the
Consgclidated Fund of India and the
balance of Rs. 9197.07 crores has
been voted by the Lok Sabha.

Necessary details of the Vote on
Account are given jn the pamphlet
already circulated to hon. Members.
1 move.

The question was proposed,

SHRI K. MOHANAN (Kerala):
After the marathon exercise of the
General Budget debate and the reply
of the hon. Finance Minister, I know
the Houseisnotina mood to discuss
any other matter; especially on the
same subject. Exactly, this vote on
Account Iy part of the Budget itself.
As the Finance Minister has already
mentioned, this Vote on Account is to

[RAJYA SABHA | on Account ) Bill,
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enable the Government to spenq
monCy from the Consohidated tupy
ol india for gz part of the financial
year. till the full Budget iy passeq by
l-arliament So, as part or the Gen-
eral Budget itself, thig is g reopening
of the discussion of the General
Budget, Nawrally, 1t wil] be a kind
that oi budget discussion. [ am not
going into the details not only be-
cause of paucity oi time but awa I
am not gn economist or a financial
expert. 1 am approacdmng the whole
situation from the point of view ofa
layman.

SHRI NIRMAL CHATTERJEE
(West Bengal); That ig the definiti-
tion of 3 Member of Parliament.

SHRI K. MOHANAN: Yes. But 1
am no{ an economist like you.

Sir, I would like to make some
general comments on the existing
situation and the Government's atti.
tude towards the various economic
problemg of the country. This ig an
era of new policies. The Govern-
ment, headed by Shri Rajiv Gandhi,
thinkg that the policies followed py
the earlier Government, led by Sari-
mati Indira Gandhi, were wrong aad
they are following new policies ot
their own. For this purpose, every
week and every month, they are com-
ing out with new policies. But un-
fortunately these policies are like
some new brands of cosmetics and
soaps. These new brands are not
only condensed in quality bgt they
are also worse than the originals.

The Government has claimed thgﬁ
fhere ig a shift in the economic poh-
cies. I agree. There hag deﬁmte}y
been a shift, But the question 18,
for whose benefiy and in which direc-
tion, these policies are going? qu
example, the shift in the economiC
policies. is illusirated by the new
computer policy in November, 1954,
the General Budgets for 1985-86 gnd
1986-87, the Import-Export policy,



